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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 293/2023

IN THE MATTERS OF:

YOGESH MAINI & ANR. ... APPLICANT
VERSUS
STATE OF PUNJAB & OTHERS ... RESPONDENTS

REPLY IN FORM OF AFFIDAVIT BY RESPONDENT NO. 2
(MUNICIPAL CORPORATION), LUDHIANA.

IT IS MOST RESPECTFULLY SHOWETH:-

1. The undersigned is working at the post of Additional Commissioner,
Municipal Corporation, Ludhiana and is thus filing the reply on behalf of
respondent no. 2.

2. That this Hon’ble Tribunal vide order dated 16.01.2024 had directed:-
m'?,:\, I. Learned counsel for respondent no.2 seeks exemption from personal
/g":fe /o 3 ‘.E‘a\‘ppearance of the officer duly authorized by the Commissioner. MC
C;\ {y > -';/‘W “’i"udhiana as directed vide order dated 12.10.2023 and also seeks more time
(.\_1, f/to file its reply in compliance of order dated 12.09.2023.

2. Reply be filed by respondent no. 2 within two weeks by email at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF
/- and not in the form of image PDF.

3. That in relation to perforated tiles, it is submitted that taking into
consideration special needs of old-aged, infirm, weak and children while
walking in parks on footpaths, provision of perforated tiles has not been
provided for the larger interest of the citizens. It is further submitted that

perforated tiles have holes in it and it is very difficult to walk over it
However, It is f TS itte at in lnroe nael S
is further submitted that in large parks respondent has fixed

erforated tiles where ever required. The Park< 5 i
p ere ever required. The Parks where 5% of area has been
covered wij rforated tiles are <
ed with perforated tiles are Sidhwan Canal Water front on Ishmeet
[Type here]
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Singh Road, Leisure Valley adjoining Municipal Corporation Office Zone
D, Green Belt from Dugri Chowk o Railways Lines, Mini Rose Garden.

That in compliance with the caclier directions, passed by Hon’ble National
Green Tribunal in OA 062/2021, no interlocking tile is fixed around in
Imeter tadius of tree. It is submitted that Municipal Corporation Ludhiana
has also incorporated guidelines issued in OA No.062/2021 in work orders
and agreements of all the development works. (ANNEXURE 1) It is also
submitted that compliance report with regarding to removal of interlocking
tiles around in Tmeter radius is submitted every month before [Hon’ble Civil
Judge (Senior Division), Ludhiana in EXE No. 609/2021. Copy Compliance
report is already herewith as ANNEXURE 2. (Already annexed in previous

ATR as Annexure 4).

_ That it is submitted that depending upon the topography, road width and

drainage slope, the level of inter-locking tiles are maintained vis-a vis black
top  surface arca  for  proper drainage of  storm  water.
It is further submitted that respondent no.2 issued a letter to applicant vide
letter no. 04/SE(D)B&R dated 12.04.2024. to provide the list of some of the
locations where interlocking tiles have been fixed along road side above
road levels during last three months, but no response has been received so
far from the applicant.

That it is further submitted that Municipal Corporation is duly aware of
protecting the environment and every possible effort is made for planting
the trees. It is submitted that approximately 30218 trees have been planted

\H‘umncinl year 2023-24.

‘,\\ DEPONENT

or"
o

Verified at Ludhiana of the 26th day of April 2024 that the contents of the
above Aflidavit are true upon the information derived from the Official

record and correct to my best of Knowledge. No Part of it is false and

nothing material has been concealed there from.

ATTESTED AS JBENTIFIFD

7

-

Notary Public. | 1,(}55;)3 (Pu.)

[Type here)
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OFFICE OF THE uxgxzwe BNGINEER (BAR)
ZONE- D, MUNICIPAL CORPORATION LUDHIANA

WORK ORDER

Yo

Subject:

(5]
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14,
16

16
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Mg Ghangnsa Co-op Labour and Consl Boclely LId
NMCL Contractor,
Ludhann

GA3No. (07 _(EED osted :_2llpal 2022

Tender |0 2021_DLG_70223_49
NCAP Quota (Deposit Work) ;

Laylng RMC M-30 In streets of area last right 8ink of Punj Peer road Dalry Complax
Part-B

Itis to inform you that Municlpal Corporation Ludhiana has allotted the aforesaid
work vide F&CC Reso. no 6407 daled 20-05-2022 (WCC order dated 05-09-2022) In
your favour, on the following terms and conditions and rales.

Eslimate Amount : Rs. 44,19,000/-

Tender amount :Rs. 41,04,515/-

The quoled rales, terms and conditions are as under,

Overall saving of 5.08% on Estimate Amount ( Five paint zero eight % less)

Saving Amounl :- 2,24 ,485/- ]

After the issuance of Work order, agency will have to start the work within 7 days.
Agency will execute the work proportionate to tims limit of the work, Falling,

Subject to call deposit.

The work shall be execuled strictly as mentioned in IRC/MORT & H and as per PWVD
(B&R) speclficalions. The terms & conditions shall be as prescribed In DNIT/BIddIng
Document of work, work order and MW-4 clauses of Municipal Corporalion account code
except clause No, 24 and wil be parl of the agreement

Only Interlocking tiles/paver blocks BIS approved manufaclurers and 1S| marked will be
used In all works. The compressive strength of paver block shall confirm lo the table 3 of
1S-15658-2008 and the water absorplion test shall confirm to clause-6.2.4 and 7.3 and
table 4 of 1S-16658-2006.

Time limlt for the completion of work Three Months from the date of issue of Wark
Order.

All the necessary fleld and laboratery tests of the work and material lo be used for the
execution of work shall be under taken under the supervision of Engineer in charge of
work and charges of all such tests shall be bome by the contractor.

You are requested to execule an agreemenl on the non judiclal stamp paper within 7
days from the lssus of the Work Order.

The contractor/ agency will have no right to claim for tha R/l & F/ Bill for the work done
admitted In the account branch after approval of competent authority. The payments will
be made subject ta tha avaibllity of funds and however, no interest shall be paid for late
payments. .

DNIT shall be considered as pan of agreement.

You are requesled to provide VAT No., PAN No. and EPF No. of your firm.

Gales Tax, Income Tax, GST and any other Tax levied by the Gowvt. shall be deducted
from the contractor's blll as per rules.

The oversll lowss! statement shall be made mccarding to finally execute quantities and
you sre llable to accapt it and payment will be made as par oversll eaving.
Estmaete/Tender haa besn vetied by CE (LG) Vide Letter No. CE-2022/_ —
daled ==

All running paymenls shall be considered as advance paymanis o the contractors and
any excess payment In running bills shall ba racovered from the contractor's final bill.

in case of any dispule or disagreemant arising oul of conlract agreament Commissioner,
Municipal Corporaton, Luchiana shall be the Arbitralor, whosa declsion shall be final and
binding upon bath the parties

Any dafact found In Quality/Quanlity shall be accountable lowards the contractor during
exaecullon of the work.

The dsfect hiabllily pariod will be ane year for the dete of compietion.
The sgoncy/ canlractor shall obtaln RMC only from slendard computerized batching
plant The sgency shall arrenge cament for the work with last certificate of leading
cement manyfeclures namely ACC, Ghrea cemanl, JK cament, JX Lakhsmi ce
Gu)rst Ambuja, JP cament, Ultra Tach cement of 18] mark. The proal of purchas
be produced The agency shall slsc submil the compularized mix design gl
alip, compressive sirength lasts elc.

It 16 mandatory lor Ihe conlractor 1o submil the job mix formula/ mix
gel It approved prior la slan of work

ment,
8 shalj
PWeighing

design formy)g ang
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Any doelec found In

If""‘cuuon of the kaQUnHly/OUnn"W shall Lo accountable towarda the contraclor during
shall be a
party lnvok::::, :,;::‘:;?A ““"“5 of thia contract that in order to avold frivolous claims, the
the amount rlmmm; u 13 8ho spocity the disputos based on facts and calculation staling
amount claimed on ;l, 0f each clalm and shall furnish a deposit at call for 10% of the
designalion who shall k scheduled bank in the namo of the Arbirator by his official
the event of an awarg eep the amount In deposit till the announcement of tho award in
proportion 1o th In favour of the clalmant the deposit shall be refunded to him in
& amount awarded with respect to the amount clalmed and the balance If

nd paid to the other party.
el er‘\ Dflllr?hased from 1he refineries duly approved t')y F:JVIVD (UB;”)’
ent will have to be submitted cerifying that the entire bitumen has
E)(crz\en used for the work allotted to him by this work order.

€ contraclor or his authorized reprasentaliva should always be available at the site of
work 10 take Instructions from the departmental officers and ensura proper oxecution of
work. No work should be done In the absence of such authorized representative.
The contractor shall take all measures: for the safety of traffic during construction and
provide, erect and malntain such barricades including signs, markings, flags, lights and
flagman as are necessary at either end of excavalion/embankment and such
Intermediate points as directed by Cngineer-in-charge for tha proper Identification of
conslruclion area. He shall be responsible for all damages and accidents caused due to
negligence an his part. Nothing extra shall be payable on this account.
F&CC Vide Reso No. 6852 Daled 07-09-2022 has appointed M/is WAPCOS Lid.
Panchkula as Third Party Auditor for ‘carrying out fechnical and financlal audit of the
works under the NCAP/15th Finance Commisslon/Smari City Ludhiana,
The contractor/ agency Is bound lo carry out the work striclly as per the guldelines issued
by PMIDC from time to time.
The final bill payment will be made only after the necessary final audit done by Chief
Engineer (Local Govt.) and Third Party Audil of M/s WAPCOS appointed by F&CC Vide
Reso No. 6852 Dated 07-08-2022 for NCAP/15th Finance Commisslon/Smart Cily
Ludhlana funded development works.
The work will be carried out to the satisfaction of 3 party l.e. M/s WAPCOS Ltd.
Panchkula appointed by F&CC for technical Inspection of wark. Agency will carry out all
mandatory lests required as per IS code of respective ltems & all the tests as demanded
by M/s WAPCOS Ltd. and is bound to réctify all the discrepancies polnted out by It,
The agency will have abide by the guldelines Issued by Hon'ble Nallohal Grean Tribunal
as per OA 062 of 2021.

any shall be 1()'(0"0(’ a
ngmal bills of bitum
Local Govt De

You are advised; to contact the SDO In charge of the work for taking the work In hand
immedialely. '

Otz
Executive Engineer (B&R),
Zone-D, Municlpal Carporation,
Ludhlana



Ankit Siwach
Rectangle


\

OFFICE OF THE EXECUTIVE ENGINEER (D&R)
ZONE- D, MUNICIPAL CORngON LUDHIANA

WORK ORDER

To

Subject:

~

1.
12.
13.

16.

10.

18

10.
20.

mnl !

M/s Ram Kumar Bansal Contractor
MCL Contraclor,
Ludhinna

G3INo. _ap [EED Dated:_| - 11~ 2422

MIT-1/20-12-2021

der ID; 2021_DLG_79285_1
Tende NCAP Quota

Providing and Installation of Chaln Link Fencing along Sldhwan Canal from lohara
bridge to Barewal Ludhlana

Itis to inform you thet Municlpal Corporalion Ludhiana has allotted the aforesaid
work vide F&CC Reso, no 7047 dated 17-08-2022 In your favour, on Ihe following terms
and conditions and rates,

Estimate Amaunt :Rs. B,20,27,983/-
Tender amount ' Rs. 6,64,56,381/-
The quoted rales, terms and condillons are as under,
Overall above of 7.13% on Estimate Amount ( Seven point one three % plus)
Above Amount - 44,28,368/-
After the issuance of Work order, agency will have to start the work within 7 days.
Agency will execute the work proportionate to time limit of the work, Failing,
Subject to call deposit. ’
The work shall be execuled strictly as mentioned in IRC/MORT & H and as per PWD
(B&R) specifications. The terms & conditions shak be as prescribed In DNIT/Bidding
Document of work, work order and MW-4 clauses of Municipal Corporation account code
except clause No. 24 and will be part of the agreemenl.
Only Interlocking tiles/paver blocks BIS approved manufacturers and IS marked will be
used In all works. The compressive strenglh of paver block shall confirm to the lable 3 of
1S-15656-2006 and the waler absorption test shall confirm to clause-8.2.4 and 7.3 and
table 4 of 1S-15658-2006.
Time #mil for the completion of work $1¥ Months Irom the date of Issue of Work Order.
All the necessary field and laboralory tests of the work and malerial 10 be used for the
execulion of work shal be under taken under the supervision of Englneer in charge of
work and charges of all such tests shall be borna by the conlraclor.
You are requested (o execule an agreement on the non judicial slamp paper within 7
days from the Issue of the Work Order.
The conlractor/ agency wil have no right to claim for the R/bill & F/ BIll for the work done
admitted In the account branch after approval of competent authority. The payments will
be mada subject to the avalbliity of funds and however, no Interest shall be pald for lale
payments.
DNIT shall be cansiderad a8 part of agreement.
You ere requested lo provide VAT No,, PAN No. and EPF No. of your firm.
Salas Tax, Income Tax, GST end any other Tax lavied by the Gowt. shall be deducted
from the contraclor's bill as per rules.
The overall lowss! slalament &hall be mada according la finally execule quantilles and
éou e llfarbhn;o accepl It and peyment will be made as per overall saving.

stmate/Tender has been vetled by CE (LG) Vide Letter No, -
Gated 181 1302 Y (LG) tter No, C.E-2022/45704
All running payments shall be considered as advance payments 1o the contraclors and
any excess paymant In running bills shall be recovered from {he conlractor's final bil
In case of any dispula or disagreement arising oul of contrag| agreamaent Commissionar
Municipal Corporalon, Ludhlana shall ba the Arbliralor, whose daclsion shall bs final and
binding upon both the partles.
Any dﬁlecl found In Quality/Quantily shall ba accountable lowards the conlractor during
éxacution of the work.

The delact liabllity period will ba cne year for the dala of completion,
The sgency! contractor shall obtain RMC only from standard computerized batching

planl. The agency shall arrange cement for tha work with test certificate of
cement manufaclures n.mair ACC, Bhrea cement, JK cemant JK Luc;h:m‘: cI:r;dnlglu
Gujrat Ambyjs, JP cement, Ul ' '

ra Tach cament of I5| mark, The proof of purcha

be produced. The agency ahall slso submlt the compulterized mi i Gt
slip, compressive slrangth lesls elc. Al nalin Hlpwelghing
It ls mandalory for the canlractor to submil lhe Job mix

formula/ mi
ge! It approved prior to start of work X design farmula anq
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Any defact found In Quality/Quantity |h|1 Ge:ounllbll lowards the contraclor during
exoculion of tho work

'l &hail be an sssentisl iema of this contract (hat In order 1o avold frivolaus clsims, the
party invoking arbitration shall speclity (he dispules based on (acts and cllcullliop slaling
the amoun claimed under eath clalm pnd shell furnish a deposil al call for 10% af the
"Mount claimed on a schedulad bank in the name of the Arbitrator by his official
detignation who shall keep tha amount In deposit lill the announcement of the award . In
the event o an award In favow of the claimant the deposil shall ba refunded lo him in
Proportion 1o the amounl awarded with rospecl o the amounl claimed and the balancae If
ANy ehall be lofeiled and patd 1o the olher party

Onginal bills of bitumen purchased from Ihe refinerles duly epproved by PWD (B&R)/
Locel Govt Department will have lo be submitted cerifying that the entire bilumen has
been used for the work allotted (o him by this work order. ,

The contractor or his autharized represenlalive should always be avallable at the site of
Work lo 1ake instructions from Lhe deparimental officers and ensure proper execulion of
Wwork. No work shoud be done in the absence of such aulhorized represenlalive.

The contractor shall take all measures for the salety of traffic during construction and

‘Provide, erect and maintain such baricades including signs, markings, flags, lights and

flagman as are necessary al ekher end of excavation/embankment .and‘ such
intermediale points as directed by Englineer-in-charge for the proper Identification of
construction area. He shall be responsible for all damages and accidents caused due to
negligence on his part. Nathing extra shal be payable on this account.

FACC Vide Reso No. 6852 Daled 07-08-2022 has sppointed Mis WAPCOS Ltd.
Panchkula as Third Party Auditor for carrying out tachnical and financial audit of the
works under the NCAP/15th Finance Commission/Smart City Ludhlana.

The contractor/ agency is bound to carry out the work strictly as per the guldelines issued
by PMIDC from time to time. .
The final bill payment will be made only after the necessary final audit done by Chief
Engineer (Local Govt.) and Third Party Audit of M/s WAPCOS appolnted by F&CC Vide
Reso No. 6852 Dated 07-09-2022 for NCAP/15th Finance Commission/Smart City
Ludhiana funded development works.

The work will be carried out to the salisfaction of 3 party ie. M/is WAPCOS LId.
Panchkula appointed by F&CC for technlcal Inspection of work. Agency will carry out all
mandalory tests required as per IS code of respeciive items & all the tests as demanded
by M/s WAPCOS Ltd. and is bound to rectify all the discrepancles polnted out by it.

The agency will have to abide by the-guldelines Issued by \Hon'ble: National: Green
Tribunal as per OA 082 of 2021, o e .

Any type of C&D Waste generated from sita will be disposed of only at the site
earmarked by MC Ludhlana.

As per NOC lIssued by Superintending Engineer, Sidwan Canal Circle Ludhlana vide
letter no. 2873-76/1- L.H.D dated 13-10-2022 the following conditions are strictly be
adhered.

The ownership of Land will remain with Water Resources Department, Punjab.
Deattachable fencing should be provided al 7 feet away from the edge of Canal. A
Provision of Operatable Gales of 20 feet should be made for mavement of JCB., Tipper
Tractor Trolley elc. For executing the Repalr/cleaning of Sidhwan Branch.

No permanent structure or any structure which will cause hndrance to the movement of
machinery ba erected on the Left side of Sidhwan Branch,
Il there is any hindcare to lhe movement of machinery during execution of work, the
same will be got dismantled lor execution of work to prevent any mishap.

It rmrust be ensured by the Municlpal Corporalion Ludhlana that no pollutad material is
thrown Into Sidhwan Canal during the execution of work.
Thae field slaff/officers of Water Resources Department must have liberty to check the
Gighwan Canal at any lima.

It NOC from any olher Depariment Is required then It will be oblained by MC Ludhlana al
his own level belore taking up of the work.

You ere advised; to contact tha SDO In charge of the work for taking the work In hand
Immediately.
S~

Executive Enginaer (B&R),
Zone-D, Municipal Corporation,
Ludhlana

Endst No............ccoooo o,
A copy of above Is forwarded 10 -
Superintending Englneer TIC Branch for Informalion please

Nllla WAPCOS (Third Party Auditor) lor informaion and necessary acligh in this regerd
pieage

Concerned 600 (or further nacessary aclon pleases.

Oated................__

p Esain;w Effineer (84R),
one-0, Mu
Ll it

:
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WORK ORDER
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OFFICE OF THE EX

ECUTIVE ENOINEER (BAR
ZONE- D, MUNICIPA ( ,

L CORPORATIQNJ UDHIANA
ikl /

Q"/d U/f/

M/s The Dynamie Co.op L/C Soclety Lid

MCL Contrnclor, b
Ludhipna
033 No. )3 _IEED Doted lo:l /2023
MIT - 26/06-12.2022

Tender ID: 2022_DLG_92184_26
NCAP/16th Finance Commlssion

Development of park In Panchsheel Vihar, Ward No 74.

It I8 to inform you thal Municlpal Corporation Ludhiana has allotted the
aforesald work, vide FACC Reso. no 7487 daled 21-01-2023 In your favour, on the
following terms and conditions and rales.

Velted Eslimale Amount ' Rs. 45,78,000/-

Amount of Allolment of Work :Rs. 39,32,044/-

The quoled rates, terms and conditions are as under,

Less () 14.11 % on Estimate Amount (Fourteen pointone one % Less)

Afer the issuance of Work order, agency will have (o start the work within 7 days.
Agency wi execute the work proportionate to time limit of the work. Falling, which
action wiil be inltiated agalns! your agency.

The work shak bo executed strictly as mentioned in IRC/MORT & H and as per PWD
(B&R) specifications. The terms & conditions shall be es prescribed in DNIT/Bldding
Document of work, work order and MW-4 clauses of Munlcipal Corporation account
code expecl clause No. 24 and will be pert of the agreement. )
Only Interlocking tlles/paver blocks BIS approved manufaclurers and IS marked will
be used In all works. The compressive sirenglh of paver block shall confirm to Lhe
table 3 of 1S-15658-2008 and the waler absorplion test shall confirm lo clause - 6.2.4
and 7.3 and table 4 of 1S-16658-20086.

Time limit for the campletion of work Slx Momths from the dalg, of Issue of Work
Order under (Reglslered Posl). ) ¥

The agency shall establish a fully equipped laboratory at slte lo perform the routine
tests of work belng executed al site. All lhe necessary field and laboratory tests of
the work 8nd material to be used for the executlon of work shall be under laken
under the supervision of Engineer In charge of work and charges of all such tests
shall be borne by the conltractor.
You are requasted to execule an agreament on the non judiclal stamp paper within 7
days from the Issue of the Work Order,

The conlractor/ agancy will have no right lo clalm for the R/blll & F/ BII for the work
done odmilled in tho account branch after epproval of competent authority, The
paymenls will be madae subject lo Ihe avallability of funds and however, na Interest
shall be pald lor lale payments,

DNIT shall be consldered as pan of agreement,
You ere requested lo provide VAT No., PAN No, and EPF No. of your firm.

Soles Tax, Income Tex, GST and any olher Tax levied by the Gowt shall be
deducled from the contractor's bill as per rules.

The overoll lowest slalement shall be mad

@ according to finally execule
and you ere llable o accepl it and payment will i X Y andties

ba made as par overall saving,
All running payments shall be considered as advance

paymenls (o the conlr
and oy excess payment in running bill shall ba fecovered from the conlraclar:cl:?\r:l
bill '

In case of any dispute or disagresment aMing oul of ¢
Commiesloner, Mynicipal Corporallon, Ludhlana shall be homﬁ:l;?rmm
daclslon shall be final and binding upon both the pariles. ' "

10% socurlly willl be deducted from (he every running/final biil of the agency.

¥ be accountable tow
execulion of the work and upto delecl llabliity perlod, whigh wl:l'g: l;:l.xﬂndmunlﬁ
only afler one year
Al llume will be pald as per CER flema & NS Hams
Uie depailment and fisld staft will sngure lor Ihe

suiclly @8 pur CBR & |ts smendments, Bubslenda
thall not be payeble

I 8ny will ba paid as a
execullon and lp mg
rd malerials will b ref

Pproved by
Paymeny
and

Paae 1 nF2
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The agene v - ;
L ""Z'(;"{.';' It 3%’““ by A Vs 1wyt iy e e ationardran
- . LN 062 0f 2021  nnd fnld alaft"JEIBOO Wil hrbura lhe'
ompllanco
Any type of CAD wasla genarated from site will be disposed off only al the site
oormarkod by MC Ludhlana (As per WCC Order Lettar Mo, 137/P0 Dated
‘c? Q: .;nn; This office order will bo abided In latter and splrit by the flald staff
JEISD(
Tho agency! contractor shall oblain RMC only from standard compulerized batching
plant The agency shall arrange cemont for the work wilh lest certificats of leading
coment manufactures namely ACC, Shrea camanl, JK cament, JK Lakhsmi cement,
Gujrnt Ambuja, JP cemant, Ullra Tech cement of I61 mark. The proof of purchases
shall be produced The agency shal slso submil the computerized mix design
slip/weighing ship, compressive strength lesls elc
It is mandalory for tha contractor 1o submit the Job mix formula/ mix design formuia
and gel it approved prior o slar of work.
Any defect found in Quality/Quantily shall be accountable lowar
during execulion of the work,
It sha¥ be an essentlal ltems of this contract that In order lo avold frivolous claims,
the party invoking arbilration shall specify the disputes based on facts and calculation
stating the amount claimed under each clalm and shall furnish a deposit at call for
10% of the amount clalmed on a scheduled bank In the name of the Arbitralor by his
official designation who shall keep the amount In deposil il the announcemerd of the
award. In the event of an award in favour of the claimant the deposit shall be
refunded to him in proportion to the amaunt awarded with respect 10 the amount
claimed and tho balance if any shall be forfeited and paid to the other party.
All Govarnment contracts/agreements/tenders/general conditions of contract (GCC)
which are relaled o arbilration clauses must expressly and clearly bar grant of
pendenta lile interest In the agreement Itsell, In terms of Bection 31(7) of the 1896
Act. ‘
Original bllis of bitumen purchased from the refineries duly approved by PWD (B&R)
Local Govi. Department will have to be submitted certifying that the entire bilumen
has been used for the wark allotted lo him by this work order.
The contraclor or his authorized representative should always be available al the site
of work lo lake Instructions from the deparimental officers and ensura proper
execulion of work. No work should be done In the absence of such authorized
representalive.
The contraclor shall take all measures for the salety of Uafflc during construction and
provide, erect and maintaln such barricades Including signs, markings, Nags, lights
and Nagman as are necessary al eilher end of excavation/embankment and such
intermediale points s direcled by Engineer-In-charge for the proper identification of
construclion area. He shall be responsible for all damages and accidents caused due
to negligence on his part. Nothing extra shall be payable on this account
The contraclor/ agency I8 bound to carry oul the work strictly as per tha guidelines
Issued by PMIDC from time lo lime,
The wark will be carried oul lo the salisfactlon of ki parly appointed by F&CC for
technical Inspection of work. Agency will carry out all mandatory lests required as per
IS code of respective items & all the tests as demanded by 3™ party and is bound to
rectify all the discrepancles polnted out by It.

ds tha cantractor

You are advised; lo conlact the DO In charge of the work foRtgking Lhe work in
hand Immedialely.

d Execulive Ergineer (B&R),
C Zone-D, Municlpal Corporation,

Ludhlana
Endst NO.....oovoveeroreerrinrn Daled..............

A copy of above Is forwarded 1o :-

Buparintending Engineer, TIC for Information please
Third party WAPCQS LId for Information pleass.
Concerned 8DO for further nacassary sction please.

O\C Executi¥e Engineer (BAR
Zone-D, Municipal Corpo‘ruhrz'

Ludhlana
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WORK ORDER

To

Subject

11
12
12

17
18

19

OFFICE OF THE EXECUTIVE ENQINEER (DAR)
ZONE- D, MUNICIPAL CORPORATION LUDHIAMNA

103

WMis CH Duliders
MCL Contiactor
Ludhiana

GIINo 1y JEED Osted phlp1 /2023

NIT - 23/06-12-2022
Tender I0; 2022_DLG_02184_2)
NCAP/16Lh Finance CommIission

Restaratlon of road along Budha Nallah from Chander Nagar Pulll to Raliway
line Kundan Purl. Ludhlana .

Il is 16 inform you (hat Municipal Corporation Ludhlana has allotted the
aloresaid work, vide FACC Reso no 7482 dated 21-01-2023 in your favour, on the
followang terms and condilions and rafes.

Vetted Eslimate Amounl : Rs, 99,88,000/-

Amaunt of Allotment of Work : Rs. 81,13,740/-

The quoted rates, terms and condilions are as under,

Less (-) 18.70 % on Estmale Amount (Eighteen polnt seven zero % Less)

Afler the ssuance of Wark order, agency will have to start Lhe work within 7 days.
Agency will execule the work proportionale to time limit of the work. Falling, which
action will be initiated against your agency.

The work shall be eyecgled s!¥iclly as mentioned In IRC/MORT & H and as per PWD
(B&R) specifications The lerms & conditions shall be as prescribed in DNIT/Bidding
Document of work, work order and MW-4 clauses of Municipal Corporalion account
code expect clause No. 24 and will be part of the agreement.

Only Intarlacking tiles/paver blocks BIS approved manufacturers and S| marked will
be used in all works. The compressive sirength of paver block shall confirm to the
1able 3 of IS-15858-2008 and the valer absorption test shall confirm lo clause - 8.2.4
and 7 3 and table 4 ol IS-15658-2008.

Time hmil far the completion of work Three Months from the dale of Issue of Work
Order under (Registered Posl).

The agency shall establish a fully equipped laboralory at elte 1o perform Lhe routine
lests of work being execuled at gite. All the necessary field and laboratory tests of
the work and material lo be used for (he execulion of work shaill ba under taken
under the supervision of Englneer in charge of work and charges of all such lests
shall be borne by the conlractor.

You are requested 1o execuls an agreement on the non Judiclal stamp paper within 7
days from the issus of the Work Order.

The contractor/ agency vidll have no right ta claim for the R/blll & F/ Bill for the work
done admitled in the account branch afler epproval of compatent authority, The
paymenls will be made subject lo the availability of funds and hawever, no Interes!
shall be paid lor lale payments.

ONIT shall be considered as part of agreemenl,

You are requested to provide VAT No., PAN No. and EPF No. of your firm

Bales Tax, Income Tex, GET and sny other Tax levied by the G
deducted from the contraclor's bill as per rules. Y ot shal be

Thas overall lov/es! slalemenl shall be mads accordin
and you afa liable Lo accepl il and payment will be made s per overall savin

Al running payments shall be considered es advance paymentls lo the cogbaclon
;nd uny excess payment In running bills shall be recovered from the contraclor's final

i

In cese of any dispuls or dissgresment arisin
Commissioner, Municipal Corporetion, Ludhiana sha
decision shall be finsl and Linding upon both the partiea.
10% securdy will be deducied from the svery running/final bl of the agency.
Esumals/Tpnder has been velled by CE (LG) Vid :

Ea : [ o Letter No, CE-202v]p3a%

Any defect found In Quality/Quantty shall b

exgculion uf the wurk and yplo d."Yﬂ Illbﬂl:yﬁf:;lmTc;im,g.. - ol durlng
date of complelion and the secunly deducled wil ba rel b ek oomihe
from Lhe dale of compialion of work 18480 only sfer one Yeur
Al nems will Do paid ae par CBR Itemg & NS [TTLT]
Ine depsrtment and heig slalf wil ensure lor the
stictly as per CYIT & ils amendmants,
shall ot Le peyatle

g to fnally executa quantilies

oul of contract agresment
Il be Ihe Arbitrator, whose

I any wiil be paid as 2pprovey
) ®xaculion and (o mlk.p aym
ubstandard malerials wi be reje ont

'age 1 012
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1he B AN 3 1 04 =
'f'\h,.':\z {p:(::}: ::",;,O 8‘:6"\?“' ‘?‘,‘W“““ A B 1y Hén'bia Halibnal Oraan
compliance v DEZ 013071 ana fiald (Al /800 wNTensure; the
Ay thype ol CAD waela genataled from slte will ba disposed off only al tha sita
rormaked by MC Lushana (As per WCC Ordar Lettar Mo, 13778 Dated
1) t"; 2023) Thin ofice ordar wil be abided in laftar and spirit by he faid staff
It AD0
The sgency/ contracior shall odbtain RMC only from standard computerzed batching
plamt The ppency eha'l arrange cement for the work with lesl certificalo of lasding
cermenl manylaciures namely ACC, Shres cemeni, JK cement, JK Lakhsmi cament,
Gujre! Ambuja JP cement. Ulra Tech cement of IS mark. The proof of purchases
thall be produced The sgency shall elso submil the compulerized mix design
slipfweighing shp. compressive strength lesls elc.
I\ 18 mandatery for the contractor 1o submit the job mix formula/ mix design formula
and ge! 4 approved priot to starl of work
Any defect found i Qualily/Quantity shall be sccountable towards the contraclor
dunng execution of the work
It shall be an essertial ilems of this conlracl thal in order (0 avoid frivolous claims,
the party invohing arbilration shall specily the disputes based on facls and calculation
stating the amount clamed under each claim and shall furnish a deposil at call for
10% of the amount claimed on a scheduled bank in the name of the Arbitrator by his
ofMcial designation who sha'l keep the amount in deposil L the announcement of the
award In the event of an award in favour of the claimanl the deposit shall be
refunged to him i proportion to the amount awarded wilh respect lo the amount
claimed and the balance 1! any shall be forferled and paid to the other party
All Government contracls/agreements/lenders/general conditions of contract (GCC)
which are related to arbilration clauses musl expressly and clearly bar grant of
pendente lle interest in the agreement ilself, m terms of Seclion 31(7) of the 1996
Act
Original bills of bitumen purchased from the refineries duly approved by PWD (B&R)/
Local Govi. Department will have to be submitled certifying that the entire bitumen
has been used for the work allotied to him by this work order.
The conlractor or his suthorized representative should always be available at the sile
of work 10 laka Instructions from the deparimental officers end ensure proper
execution of work No work should be done in the absence of such authorized
representative
The contractor shall lake all measures for the safety of lraffic dunng construction and
provide, erect and malniain such berricades Including signs, markings, flags, lights
and Nagman as are necessary al either end of excavation/embankment and such
Intermediale points as direcled by Engineer-in-charge for the propar Identification of
conslruction srea He shall be responsible for all damages and accldents caused due
lo negligence on his pan Nothing exira shall be payable on this account.
The contraclor/ agency is bound lo carry oul the work strictly as per the guidelines
Issued by PMIDC from lime lo lime.
The work will be carned out lo the satisfaclion of 3" party appointed by FACC for
rechnical inspection of work Agency will carry oul all mandatory tesls required as per
IS code of respactive items & all he lests as demanded by 3™ party and Is bound lo
rectfy all the discrepancias pointed out by it.

You ore advised, lo conlacl the EDO in charge of the work for taking the wark in
hand immaedistely

0 Execulive Enginelr (B4R),
Zone-D, Municipal Carporation,
Ludhlana

Enast No Dated

A cupy ol sLove 1s lurwarded In

Gupermlanding Fnginest Tl lu informalion piease
Third party WARPCOS LId lor informatien plasse
Concerned SDO lor lurther necessary action plasse

P ) Executive E
}l i A 5 Zona-D, M\Jr\u.'u'.:lu CNPIO(:::!:,
’l, 11" ’Q | &’ Ludhlang
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Sub: In respect of original application No. 62/2021 of Hon'ble National Green
Tribunal, Principal Bench, Now Dolhl.

In accordance with the directions issued by the Hon'ble National Green Tribunal
and LXE no 60972021 in the Court of Hon'ble Civil Judge (Sr. Division) Ludhiana, the
detall of removal of interlocking tiles/concrete in 1 meter radius of trees in different
areas/ zones of Municipal Corporation Ludhiana till 31-08-2023 is as below.

‘ Sr. No. ~ Zone Compliance made
‘ , = (No. of trees)
| i Zone A 469
} 2 " Zone B 2104
< Zone C 865 N
4. | Zone D 4618
a Total . 8056 o

;xec]lclu En'éjmeer

Municipal Corporation
LUDHIANA



